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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

OA NO. 1141 OF 2024 

IN THE MATTER OF:- 

Amresh Singh       ….PETITIONER 

VERSUS 

State of UP        ….RESPONDENT 

REPLY ON BEHALF OF THE RESPONDENT NO.5/PROJECT 

PROPONENT, I.E. M/S MEDICAL POLLUTION CONTROL 

COMMITTEE, IN OA NO. 1141 OF 2024, PENDING ADJUDICATION 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL. 

 

MOST RESPECTFULLY SHEWETH: 

 

1. That at the outset, it is submitted that the Letter Petition dated 17.01.2024 

sent by the Amresh Singh, has been registered as Original Application 

under Section 14 and 15 of the National Green Tribunal Act, 2010 

(hereinafter referred as NGT Act, 2010) in exercise of the suo-moto 

jurisdiction. However, the Letter Petition sent by the Petitioner is an abuse 

of the process of this Hon’ble Tribunal and the same has to be dismissed 

with heavy costs. It is further submitted that the Petitioner have not 

approached this Hon’ble Tribunal with clean hands and have 

misrepresented several vital facts before this Hon’ble Tribunal. 
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PRELIMINARY SUBMISSIONS: 

2. That the answering Respondent has established a Common Bio-Medical 

Waste Treatment Facility (hereinafter referred as “CBWTF”) as provided 

for in the Bio-Medical Waste Management Rules, 2016 and aims to render 

the services for disposal of bio-medical waste in accordance with the Rules 

made by the Government of India and in consonance with the guidelines 

formulated by the Central Pollution Control Board. 

 

3. That the CBWTF unit has been developed with a heavy project cost and 

the following equipment have been installed for effective treatment of bio-

medical waste:- 

 

S.NO. EQUIPMENT CAPACITY 

1.  Incinerator (double-chambered) 100 Kg/Hour 

2.  Autoclave 500 Ltr./Batch 

3.  Shredder 50 Kg/Hour 

4.  Effluent Treatment Plant with Zero 

Liquid Discharge (ZLD) 

10.0 KLD 

 

4. It is respectfully submitted that the aforementioned facility was granted a 

No Objection Certificate (hereinafter referred to as "NOC") for 

establishment by the Uttar Pradesh Pollution Control Board (hereinafter 

referred to as "UPPCB") vide letter dated 22.02.2008. Pursuant to the terms 
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and conditions stipulated under the said Consent to Establish, Respondent 

No. 5 duly established the facility in question. It is further submitted that 

the facility was initially operated jointly by Respondent No. 5 and M/s 

S.N.G. Mercantile as part of a joint venture, on the basis of which the 

above-referred NOC was issued in favour of M/s S.N.G. Mercantile. 

However, the joint venture between the parties was subsequently dissolved. 

Upon the dissolution of the joint venture, Respondent No. 5, MPCC, 

addressed a letter dated 11.11.2011 to the Member Secretary, UPPCB, 

requesting that the name of M/s S.N.G. Mercantile be replaced with the 

name of MPCC, as the tender granted in favour of M/s S.N.G. Mercantile 

had expired on 13.08.2011.  

A True Copy of the No Objection Certificate dated 

22.02.2008 for establishment of the CBWTF, granted 

by the UPPCB is annexed herewith and marked as 

ANNEXURE- R5/1. 

A True Copy of the MOU (for Joint Venture) dated 

15.03.2007 signed between the SNG Mercantile and 

MPCC is annexed herewith and marked as 

ANNEXURE- R5/2. 

A True Copy of the letter dated 11.11.2011, by the 

answering Respondent to the Member Secretary, 

UPPCB, requesting that the name of M/s S.N.G. 
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Mercantile be replaced with the name of MPCC is 

annexed herewith and marked as ANNEXURE- R5/3. 

 

5. It is respectfully submitted that upon obtaining the Consent to Establish 

(CTE) and successfully establishing the said Common Bio-Medical Waste 

Treatment Facility (CBWTF), Respondent No. 5 duly secured the 

following statutory consents and authorization: (i) Consent dated 

26.08.2013 under Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981; (ii) Consent dated 26.08.2013 under Sections 25 and 

26 of the Water (Prevention and Control of Pollution) Act, 1974; and (iii) 

Authorization dated 14.05.2012 under the Bio-Medical Waste 

(Management and Handling) Rules, 1998. 

A True Copy of the Consent dated 26.08.2013, granted 

to the answering Respondent, under Section 21 of the 

Air (Prevention and Control of Pollution) Act, 1981, is 

annexed herewith and marked as ANNEXURE- R5/4. 

A True Copy of the Consent dated 26.08.2013, granted 

to the answering Respondent, under Sections 25 and 26 

of the Water (Prevention and Control of Pollution) Act, 

1974, is annexed herewith and marked as 

ANNEXURE- R5/5. 
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A True Copy of the Authorization dated 14.05.2012, 

granted to the answering Respondent, under the Bio-

Medical Waste (Management and Handling) Rules, 

1998, is annexed herewith and marked as 

ANNEXURE- R5/6. 

 

6. It is respectfully submitted that the requirement for obtaining 

Environmental Clearance (hereinafter referred to as "EC") for Common 

Bio-Medical Waste Treatment Facilities (CBWTF) was introduced 

pursuant to the amendment to the Environmental Impact Assessment (EIA) 

Notification, 2006, vide Notification S.O. 1142(E) dated 17.04.2015. 

However, it is pertinent to note that the facility in question had been 

operational since 2008, well before the said amendment came into force. 

As such, the requirement to obtain EC was not applicable retrospectively 

to existing facilities like that of Respondent No. 5. Consequently, the 

Respondent No. 5, as the Project Proponent, did not seek or obtain EC for 

the CBWTF, as the facility had been lawfully established and operational 

prior to the introduction of the EC requirement under the amended EIA 

Notification. 

 

7. It is respectfully submitted that the Uttar Pradesh Pollution Control Board 

(hereinafter referred to as "UPPCB") granted Authorization to the 
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answering Respondent for operating a facility for the collection, reception, 

treatment, storage, transportation, and disposal of bio-medical waste, vide 

letter dated 18.05.2019. The said Authorization specifies that the facility 

covers 888 healthcare facilities, operates within a radius of 150 kilometers, 

and handles, treats, and disposes of bio-medical waste at a capacity of 

6,500 kilograms per day. 

A True Copy of the Authorization dated 18.05.2019, 

granted to the answering Respondent, for operating a 

facility for the collection, reception, treatment, storage, 

transportation, and disposal of bio-medical waste, vide 

letter dated 18.05.2019, is annexed herewith and 

marked as ANNEXURE- R5/7. 

 

8. It is further pertinent to highlight that, under the terms and conditions of 

the said Authorization, specifically Condition No. 9, the maximum number 

of hospital beds permitted to be covered by the facility is 10,000 beds. A 

comparison of these figures clearly establishes that the answering 

Respondent's CBWTF is operating well below its authorized capacity, 

thereby indicating that the facility is currently underutilized. This 

underutilization underscores the Respondent’s adherence to operational 

parameters and its potential to expand coverage within the limits prescribed 

by the Authorization. 
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9. It is respectfully submitted for the kind consideration of this Hon’ble 

Tribunal that the Project Proponent has duly complied with all applicable 

rules and regulations and, in adherence thereto, submitted its Annual 

Report dated 20.06.2024 to the Regional Officer of the Uttar Pradesh 

Pollution Control Board (UPPCB). According to the said report, the 

Common Bio-Medical Waste Treatment Facility (CBWTF) operated by the 

Project Proponent covers 2,105 healthcare facilities and 8,668 hospital 

beds. 

A True Copy of the Annual Report dated 20.06.2024 

submitted by the answering Respondent to the Regional 

Officer, UPPCB is annexed herewith and marked as 

ANNEXURE- R5/8. 

 

10. It is respectfully submitted that the installed capacity of the Common Bio-

Medical Waste Treatment Facility (CBWTF) for the treatment and disposal 

of bio-medical waste is 6,500 kilograms per day. However, the actual 

quantity of bio-medical waste currently treated and disposed of by the 

facility amounts to only 1,625 kilograms per day. In view of these facts and 

figures, it is evident that the CBWTF operated by Respondent No. 5 is 

being utilized significantly below its authorized capacity, thereby 

indicating substantial underutilization of the facility. 
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11. It is respectfully submitted that a Show Cause Notice dated 11.09.2023, 

issued under Section 5 of the Environment (Protection) Act, 1986, was 

served upon the answering Respondent by the Uttar Pradesh Pollution 

Control Board (UPPCB). The notice was based on an inspection conducted 

by the Regional Officer on 27.06.2023, during which the Common Bio-

Medical Waste Treatment Facility (CBWTF) was found to be operational, 

and a new double-chamber incinerator was observed to have been installed 

on the unit’s premises. 

A True Copy of the Show Cause Notice dated 

11.09.2023, issued to the answering Respondent, under 

section 5 of the Environment (Protection) Act, 1986, by 

the UPPCB is annexed herewith and marked as 

ANNEXURE- R5/9. 

 

 

12. In response, the answering Respondent, through its reply dated 28.09.2023, 

clarified the matter, stating that the observed equipment comprised spare 

parts kept exclusively for regular maintenance of the facility. Furthermore, 

it was clarified that the new incinerator was not intended for use at the 

Respondent No. 5’s facility but was procured for a separate facility 

operated by Respondent No. 5 at another location. The incinerator in 

question was subsequently removed from the premises of the Respondent 
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No. 5’s facility, as confirmed through an Affidavit dated 23.02.2024 

submitted by the answering Respondent. 

A True Copy of the Reply dated 28.09.2023 filed by the 

answering Respondent to the Show Cause Notice dated 

11.09.2023 is annexed herewith and marked as 

ANNEXURE- R5/10. 

A True Copy of the Affidavit dated 23.02.2024 

submitted by the answering Respondent to the UPPCB 

is annexed herewith and marked as ANNEXURE- 

R5/11. 

13. Following the Respondent’s clarification, the UPPCB conducted a further 

inspection on 30.07.2024 and verified the factual correctness of the 

explanations provided. Satisfied with the Respondent’s reply, inspection 

findings, and affidavit, the UPPCB revoked the Show Cause Notice vide 

letter dated 12.09.2024. 

A True Copy of the revocation letter dated 12.09.2024 

in respect to the Show Cause Notice dated 11.09.2023 

is annexed herewith and marked as ANNEXURE- 

R5/12. 

 

14. It is most respectfully submitted that the Common Bio-Medical Waste 

Treatment Facility (CBWTF) operated by Respondent No. 5 currently 
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holds a valid Consent to Operate (CTO) and Authorization issued by the 

competent authority and a valid Authorization for operating a facility for 

the collection, reception, treatment, storage, transportation, and disposal of 

bio-medical waste dated 18.09.2024. The before-mentioned permissions 

are valid and operative for the period commencing from 27.05.2024 and 

extending until 31.12.2028. These approvals have been duly granted in 

accordance with the applicable legal and regulatory framework governing 

the operation of such facilities. 

A True Copy of the valid Consent to Operate and 

Authorization dated 13.09.2024 issued by the UPPCB 

in favour of the answering Respondent is annexed 

herewith and marked as ANNEXURE- R5/13. 

A Ture Copy of the valid Authorization for operating a 

facility for the collection, reception, treatment, storage, 

transportation, and disposal of bio-medical waste dated 

18.09.2024, granted to the answering Respondent by 

the UPPCB is annexed herewith and marked as 

ANNEXURE- R5/14. 

 

15. In view of the foregoing facts and circumstances, it is evident that the 

facility operated by Respondent No. 5 has been functioning in strict 
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compliance with the applicable rules, regulations, and guidelines 

prescribed by the Government and the competent authorities. 

 

16. It is submitted that the averments made by the Applicant in the present 

Original Application are vehemently denied unless otherwise specifically 

admitted hereinabove. 

17. It is respectfully submitted that the present letter petition has been filed by 

the Applicant solely due to commercial rivalry with the Project Proponent. 

The petition is, therefore, a clear abuse of the process of law and is devoid 

of any merit, rendering it unsustainable in the eyes of law. Accordingly, it 

is most humbly prayed that the Hon’ble Tribunal may be pleased to dismiss 

the petition with costs imposed upon the Applicant for misleading the 

Hon’ble Tribunal and wasting its valuable time.   

Respondent No.5 

M/s Medical Pollution Control Committee 

THROUGH COUNSELS 

 

YASH MISHRA/ ANUJ RATHEE 

C-59, LGF, Neeti Bagh, 

New Delhi- 110049. 

Date:- 28.01.2025 

Place:- New Delhi 
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ffiN stqr r{qur fu'f,ur drd
UTTAR PRADESH POLLUTION CONTROL BOARD

Dated .[.PJ'sl"\ 1

.'z\'

/.:{%

dre

ffiryt

rexffiW*h---.qfiIrr

ne7 No.l).3.€.l."+ /.^ e \r=' r.'^u^r l\8 ["-*1
FORM.III

(See rule 10)

AUTHGzuSATION

(Authorisation for operating a facility for collection, reception, treatment, storage,
transport and disposal of biomedical wastes)

1. File number of authortzation and date of issue

2. Shri V'i'ta'., Kum-ar \,/erma of 1,,{./s lt{ecljt-C Polli:5+rl ,C+,rtr.ol Coni,rriti.ecr . 
T"TPCC :' f.:s; UF"SiuqTfrdfrSfiiar Areal36niiry1unS-frU6y-=**
granted an authorization for,

Activity Please tick

Collection
Storage
Transportation
Ireatrnent or processing or conversion
Recvcling
Disposal or desirucrion uss
otfering tbr sale. transfbr
Any other tbrm of handling

3. IWs Medical Pollution Control Commiuee (MPCC) is hereby authorized for
handling of biomedical waste as per the capacity given below.

(i) Installed treatrnent and disposal capacity--(Capacity of Incinerator:-100
KgArcur. Capacitv of Autoclave

- -,r -:,Su iitsr/fiuur'& Shrericier- 5C

kg4rour.
(ii) Nurnber healthcare facilities or,.vcred by CBMWTF--888
(iii) Area or distance covered by CBMWTF--I50 Km. RADIUS
(v) Quantity of Biomedical waste handled, treated or disposal

Type of Waste Category Quantity Permitted for Handling " 'i1'

Yellor.v
Red
White (Translucent)
Blue

6500 kg/day
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4.

5.

t

IWs Medical Pollution Control Committee
(MPCC), D-33, UPSIDC, Industrial Area,
Khalitabad, Santkabir Nagar

This authorization shali be in force for a period of five year frorn the date of
issue.
This authorization is subject to the conditions stated below and to such other
conditions as may be specified in the rules for the time being in force under the
Env ironment(Protection)Act, I 986

Authorized by &e competent authority to issue letter.

r[ -4. 
s

\l.r . -

Chief Environment Officer
(cEo-6)

TERM AND CONDITIONS

1. The Authorization shall cornply with provisions of &e Environment (Protection)

Act 1986 and the rules made there under.

2. The Authorization or its renewal shall be produced for inspection at the request of
an officer, Authorized by the prescribed authority.

3. The Authorized person *t utt not rent, lend, sell kansfer or otherwise transport the

bio-Medical wasie rvithout obtaining prior permission of the prescribed authoriry.

4. It is duty of the Authorized p*r*on1o take prior permission of the Board to close

down the facility,
5. Bio- Medical waste shall not be mixed with otherwaste.

6. Bio- Medical w-aste shatl be transported in containers/ bags at the point of

generation in accordance with schedule I. Frior to its storage, transportation,

treatment and disposal. The Containers shall be tabeled according to schedule IV'

7. No untreated bio medical waste shalt be kept stored beyond a period of 48 houm'

8. You shall submit an annual report to the U.P. Pollution Control Board in IV from
" i, ,;f;;; every year. And include information about the categories and

quantities of Bio Medical waste during the preceding year.

9. Number of beds allowed to covered t6,OOO(fen thousand) is your maximum limit'

i7.You shall maintain record related to the generation, collection, rgception storaBe'

Transportation, treatment and disposat ind /. 9r any form of 
. 
handling of Bio

Medical waste in accordan.. *itr, *le and guidelinei, all records shall be subject

to inspection and verification by the Board at any time.

18.Any unauthorized change ir, personnel equipment or working condition as

mentioned i' tt e appticatlon UV it 
" 

p"tron uutt orized shall constitute a breach of

this authorization.
19.The incinerable Bio-Medicar waste sharl be safery sorred at an isolated storage

place and safely transported for incineration'

t-\
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-J-

IWs Medical Pollution Control Committee
(MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

20'You are herby directed to comply the stipulated above mentioned conditions and
submit the compliance report and steps taken in this regard within a month so rirat
capacity of the facility may be verified failing which the autho rization may be
revoked and necessary legal proceecring shall be initiated.

21.The Bio medical waste shall not be clisposed in open place in the premises.
22.You shall submit the details of attached Pvt. A Co"t. Hospiti Nursing homes

/Clinic etc. along with the No. of Beds within 15 days time aiter the receif,t of this
authorization.

23.You are directed to install on line continuous emission monitoring system which is
attached with incinerator.

24.You are directed to subrnit Bank Guarant_ee cf F.s. 2C00CA/- (Rs. Two Lac oniy) -

within l5 days.

Authorized by the competent authority to issue letter.
,t ')

Copy to :-
Regional Officer, LI.P. Pollution Control Board.
necessary action.

Basti for information and

Chief Environment Offi cer
(cEo-6)

Yours faithfully

Chief Environment Officer
(cEo-6)

T.C/12Y, Vibhuti Khand Gomti Nagar, Lucknow -226010
Phone: 27 20831,, 27 20828, 27 20 691 & 2720681 - Fax: 0522 - 27 207 64

Email: info@,uppcb.com - Web Site: www.urrpcb.com
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the period from 27/05/2024
to 31/12/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

Category : RED Application Id : 26534964
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024 Date: 13/09/2024

To,

M/s

MEDICAL POLLUTION CONTROL COMMITTEE

D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

S
No

Product Quantity Unit

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 01 KLD Septic Tank

Industrial 2.4 KLD ETP Maximum treated
water shall be
recycled for

scrubbing purpose
and remain shall

be used for
irrigation in the

premises
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prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
                                                                                    

Industrial Effluent Quality Standard
 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

S.No. Parameter Standard
1 pH As per E(P)A Rules,

1986
2 BOD (mg/L) As per E(P)A Rules,

1986
3 COD (mg/L) As per E(P)A Rules,

1986
4 TSS (mg/L) As per E(P)A Rules,

1986
5 Oil & Grease (mg/L) As per E(P)A Rules,

1986

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Incinerator
(100 Kg/Hr)

Diesel Oil 1 Particulate
Matter

As per E(P)A
Rules, 1986

2 62.5 KVA
DG Set

Diesel Oil 2 Sulphur
Dioxide

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards
1 1 Particulate Matter As per E(P)A Rules,

1986
2 2 Sulphur Dioxide As per E(P)A Rules,

1986
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Cat. 37.2 (Ash from
Incinerator and Flue

Gas Cleaning Residue)

Through TSDF 40 Kg/day
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(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
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shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by M/s
MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Litre/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.
 
2.	The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.
 
3.	Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and a log book be maintained.
 
4.	The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.   
5.	ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.
 
6.	Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.
 
7.	The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.
 
8.	CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.
 
9.	CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
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waste by incineration as per Schedule-II of BMW Rules 2016.
 
10.	Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.
 
11.	Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.
 
12.	The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.
 
13.	The water generated from scrubbing system of incinerator shall be treated through ETP and maximum
treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.
 
14.	Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.
 
15.	 The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.
 
16.	 The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.
 
17.	 The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.
 
18.	The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.
 
19.	CBWTF will comply with the relevant provisions of Environmental Laws.
 
20.	Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.
 
21.	All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.
 
22.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.
 
23.	The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.
 
24.	 It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.
 
25.	The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.
 
26.	 In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.
 
27.	The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.
 
28.	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.
 
29.	It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule – 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.
 
30.	You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.
 
31.	It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.
 
32.	It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.
 
33.	 An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.
 
34.	Used oil will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.
 
35.	 The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.
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36.	Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.
 
37.	You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send  the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.
 
38.	The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.
 
39.	Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.
 
40.	This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.
 
41.	 The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.
 
42.	The industry shall submit the colored photo graph of display board within 15 days.
 
43.	Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.
 
44.	Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of
Environment (Protection) Act, 1986.
 

                                                                                    
                                                                                    

 Chief Environmental Officer, Circle-6
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action

                                                                                    
Chief Environmental Officer, Circle-6
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828, 2720831 Fax:0522-2720764

Email: info@uppcb.com  Website: www.uppcb.com
                                          
FORM III

(See Rule 10)
AUTHORISATION

                   
   (AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

 
Category : RED Application Id : 26563354

1. File no. of authorisation and date of issue: No:- 26563354 and Date:-18/09/2024

2. M/s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT
KABIR NAGAR,272175 is hereby granted an authorisation for:

Generation, segregation Collection

Storage Transportation

Reception Use

Recycling Offering for sale

Packaging Transfer

Treatment or Processing or
Conversion

Disposal or destruction

Any other form of handling

3. M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:

(i)  Number of beds of HCF:

(ii)  Number of health care facilities covered by CBMWTF:

(iii)  Installed treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and
Shredder-(50 Kg/hr).

(iv)  Area or distance covered by CBMWTF: As per directions/guidelines of CPCB

(v)  Quantity of Biomedical waste handled, treated or disposed:

4. This authorisation shall be in force for a period of Five Years from the date of issue.

4.1 The authorization shall be valid for till 31/12/2028
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5. This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

Chief Environmental Officer, Circle-6

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order
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Specific Conditions:

1.	This authorization is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by

M/s MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),

Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be

obtained from the Board.

2.	The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules

made there under.

3.	The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by

the prescribed authority.

4.	CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF

prepared by CPCB.

5.	The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without

obtaining prior permission of the prescribed authority.

6.	It is duty of the Authorized person to take prior permission of the Board to close down the facility and such

other terms and conditions may be stipulated by the prescribed authority.

7.	Any unauthorized change in personnel, equipment or working condition as mentioned in the application by

the person authorized shall constitute a breach of his authorization.

8.	Bio- Medical waste shall not be mixed with other waste.

9.	Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with

schedule II. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled

according to schedule III.

10.	No untreated bio medical waste shall be kept stored beyond a period of 48 hours.

11.	You shall submit an annual report to the U.P. Pollution Control Board in form IV by 30th June every year.

And include information about the categories and quantities of Bio Medical waste during the preceding year.

12.	You shall maintain record related to the generation, collection, reception storage, Transportation, treatment

and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all

records shall be subject to inspection and verification by the Board at any time.

13.	It is within the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and

conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,

2016.

14.	You are herby directed to comply the stipulated above mentioned conditions and submit the compliance

report and steps taken in this regard within a month so that capacity of the facility may be verified failing

which the authorization may be revoked and necessary legal proceeding shall be initiated.
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Copy To:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.

15.	The Bio medical waste shall not be disposed in open place in the premises.

16.	The CBWTF shall maintain logbook for the disposal of bio medical waste.

17.	Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be

provided for disposal of waste sharp as per CPCB Guidelines.

18.	The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual report shall be

submitted.

19.	The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans

boundary Movement) Rules, 2016.

20.	The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance

with Bio Medical Waste Management Rules 2016.

21.	The CBWTF shall obtain the State Ground Water Department permission for withdrawal of ground water

and also comply with the CGWA guidelines for recharging of ground water.

22.	Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB

guidelines/Bio Medical Waste Management Rules 2016.

23.	Comprehensive safety measures must be followed in handling of wastes and the staff must be properly

trained.

24.	The CBWTF shall connect OCEMS to CPCB server before commissioning of the plant.

25.	Onsite emergency plan approved by the competent authority shall be submitted to board.

26.	The coverage area of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27.	The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,

Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

protection and safe guard of environment from time to time.

28.	The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of

closure/any emergency within one month.

29.	Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this authorization and attract action under the

provisions of Environment (Protection) Act, 1986.

Memo No.:  26563354 Dated:18/09/2024
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Chief Environmental Officer, Circle-6
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In re: 

,~l, 
VERSUS 

~ qj _U.P . JtlM . ~ 
KNOW ALL to whom t hese present shall come that 1 /i/~ ~e above named 

hereby appoint 

r I 

/ 2 AtJu:r ::m £ £ 
'.D/2..11 ¥I ),o I z 

, 3. 

... APPLICANT 

... RESPONDENT 

~trk·i: 

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard 

and also in the appellate Court including High Court subject to payment of fees separately for each Court by me/ us. 

To sign, file verify and present pleadings, appeals cross objections or petitions for execution review, revision, withdrawal , 

compromise or other petitions or affidavit s or other documents as may be deemed necessary or proper for the prosecution 

of the said case in all its stages. 

To file and take back documents to admit and/or deny the documents of opposite party. 

To withdraw or compr omise the said case or submit to arbitration any differences or disputes that may arise touching or in 

any manner relating to the said case. 

To take execution proceedings. 

The deposit; draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and things which 

may be necessary to be done for the progress and in the course of the prosecution of the said case. 

To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred 

upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf. 

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter 

as my/our own acts, as if done by me/us to all intents and purposes And I/We undertake that I I we or my /our duly 

authorized agent would appear in the Court on all hearings and will inform the Advocates for appearance when the case is 

called. 

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case. 

The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain himself . 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to 

the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid 

up. The fee settled is only for the above case and above Court. I/We hereby agree that once the fee is paid. I /we will not be 

entitled for the refund of t he same in any case whatsoever. If the case lasts for more than three years, the advocate shall be 

entitled for additional fee equivalent to half of the agreed fee for every addition three years or part thereof. 

IN WITNESS WHEREOF I/We do hereunto set my /our hand to t hese presents the contents of which have been 
i'i ,/' 

by me/us on this 2j day of J£M · 202$' 
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